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ABOLITION     OF BEGGING     BILL, 
1990 

SHRI SURESH PACHOURI (Maha-
rashtra); Madam, I beg to move for leave to 
introduce a Bill to provide for abolition of 
begging and for matters connected therewith 
or incidental thereto. 

The question was put and the motion was 
adopted. 

SHRI SURESH PACHOURI: I introduce 
the  Bill. 

CURTAILMENT   OF   EXPENDITURE 
ON MARRIAGES     BILL, 1990 

SHRI SURESH PACHOURI (Ma-
harashtra): I beg to move for leave to 
inrtoduce a Bill to provide for the curtailment 
of expenditure on marriages and for matters 
connected therewith. 

The question was put and the motion was 
adopted. 

SHRI SURESH PACHOURI; I in-troduce 
the  Bill. 

CEILING ON WAGES BILL, 1990 

SHRI SURESH PACHOURI (Maha-
rashtra): I beg to move for leave to introduce 
a Bill to provide for ceiling on the wages of a 
family and j'or matters   connected   
therewith. 

The question was put and the motion was 
adopted. 

SHRl SURESH PACHOURI; I introduce 
the Bill. 

INDIAN     VETERINARY     COUNCIL 
(AMENDMENT)   BILL, 1989 

THE DEPUTY CHAIRMAN; Now, we 
take up the Indian Veterinary Council 
(Amendment) Bill, 198a Shri Vishwasrao 
Ramrao Patil. 

SHRI VISHWASRAO RAMRAO PATIL   
(Maharashtra): I move; 

"That the Bill to amend the Indian 
Veterinary Council Act, 1984, be taken 
into consideration. " 

The Indian livestock and poultry constitute 
a major share in providing self-employment 
to the educated unemployed and also a source 
of bread to the weaker sections of the society 
including the landless labourers. 

With the available training facilities through 
Radio and Doordarshan, Government and 
private institutions, short-term courses; in 
poultry-keeping, a large number of educated 
persons are running the poultry farms and 
vaccinating their own poultry stock against 
the various diseases oi poultrp and using anti-
cocidosis medicines and other patent drugs 
and vitaminised products for prevention of 
diseases and for the growth of the poultry 
stock. 

The respective State Dairy Development 
Corporations are engaging the persons having 
been trained for vaccination work for a period 
of one to two weeks, to provide prophylactic 
measures against foot and mouth disease 
only. The Dairy Development Corporations 
are also engaging persons after: a shprt-term 
course for one or two months in artificial 
insemination technique in cooperative sector. 

In Haryana, Himachal Pradesh, Rajasthan, 
Bihar, Orissa, Madhya Pradesh, Kerala and 
Union Territories a large number of non-
graduate veterinary personnel have been en-
gaged by these State Governments in 
providing full-fledged veterinary treatment to 
livestock and poultry. They are functioning 
independently in their day-to-day work as 
incharge of the veterinary dispensaries, key 
village units, artificial insemination, sub-
centres, intensive cattle development project 
centres and likewise institutions in the rural 
areas where full-fledged     course of 
treatment    is 
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administered independently against the 
contagious, non-contagious diseases and 
preventive measures are taken against the 
contagious diseases of livestock and poultry. 
These non-graduate veterinary practioners are 
duly qualified according to the requirements 
of the State Governments. 

Due to defective provisions in the Indian 
Veterinary Council Act and more particularly 
unethical, impracticable and professionally 
indecent conditions of professional 
supervision and direction of veterinary 
graduates imposed under section 30(b) of the 
Act, the work in this field is being disturbed. 
The poultry farmers and small dairy ownerg 
are subjected to inconvenience causing 
decreases in the livestock and poultry 
production for want of immediate curative and 
preventive measures. 

The professional supervision and direction 
can be had when two functionaries are 
working together at one and the same place 
like doctor and nurse, doctor and pharmacist, 
doctor and technician. But in the present case 
the graduate and non-graduate practitioners 
are functioning at two different and distant 
places having a distance from 5 to 25 
kilometres. Under these circumstances, this 
condition is not only humiliating to the non-
graduate veterinary practitioners but also 
prove to be harmful to the growing livestock 
and poultry indus, try thereby damaging and 
demoralising the interest of various sections of 
the society. 

Section 30A has categorically defined that 
"no person other than a registered Veterinary 
Practitioner shall hold office as Veterinary 
physician or surgeon of any like office by 
whatever name called in Government or to 
any. institution maintained by a local or other 
authority, "This has disqualified the existing 
non-graduate Veterinary practitioners in the 
absence of necessary provision under the Act 
ensuring their registration who are holding 
independent- charges of veterinary 
dispensaries technically, 

professionally and in all administrative ndrms 
for over a period of three decades. In this 
connection I quote Mr. A. S. Das, Secretary to 
the Government of Madhya Pradesh, 
Department of Animal Husbandry "If we 
restrict the practice immediately by this 
legislation, what will happen to the cattle and 
their treatment? As a matter of fact the 
treatment is given mostly by the persons who 
are not veterinary degree holders. Our country 
does not have the required number of 
veterinary degree holders. We should not 
allow the restrictions; otherwise the solution 
will be far worse than the disease which we 
are trying to treat. There will be total vaccum. 
" This matter has already been brought on the 
record in the Lok Sabha by Dr. A. Kalanidhi, 
a reputed physician and surgeon and also 
Member of the Lok Sabha. 

The state of affairs will have its serious 
implications from the legal point of view and 
that is why the Rajasthan Animal Husbandry 
Techni, cal staff Association has challenged 
this provision in the Rajasthan High Court, 
Jaipur Bench in a special civil application No. 
291/86 knowing the seriousness of this issue 
and state of affairs. The Rajasthan High Court 
has in their interim order, ordered that "The 
members of the petitioner association who 
possses diploma/certificate in vetertoajry 
science may be permitted to practice 
independently without any condition till the 
disposal of this writ petition" on 25th August, 
1986. While presenting the Indian Veterinary 
council Bill in 1981, in Rajya Sabha on 14th 
December 1981. Hon. Rao Birendra Singh, 
the then Hon. Minister for Agriculture, in the 
statement of objects and reasons, had men-
tioned that "the question of establishing the 
statutory Veterinary Council of India, the Sate 
Veterinary Council of India and the State 
Veterinary Councils for regulating veterinary 
practice on the analogy of the (Medical 
Council of India has been under consideration 
of the Government of India for some time 
past" (page 25 of I. V. C. 
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[Shri Viswasrao Ram Rao Patil] Bill XLIV 
of 1981). This means the Indian Medical 
Council Act and the provisions thereunder 
have been taken as a base for the I. V. C. Act 
but unfortunately the non-degree veterinary 
qualification granted by the State 
Governments and Agricultural Universities 
have deliberately been deleted when there is a 
separate schedule for such non-degree 
medical qualifications. But in the present case 
the non-degree veterinary practition-ers have 
been treated indifferently and indepently by 
the authorities concerned. 

In this connection, I draw the attention of 
the Ministry of Agriculture to the reply to the 
Rajya Sabha question No. 2078 by Shri G. 
Swaminathan, an M. P Rajya Sabha, which 
mentioned that as "provisions in the Indian 
Veterinary Council Act 1984 have been made 
on the basis of provisions available in most of 
the State Veterinary Practitioners Acts and the 
Indian Medical Council Act, there is no 
proposal to amend the Indian Veterinary 
Council Act, 1984". 

According to my information the provisions 
empowering the State Governments to permit 
the persons on acquiring the prescribed 
training in veterinary and animal husbandry 
science to be engaged in veterinary practice 
by holding official post available in the State 
Veterinary Practitioners Act has no place in 
the Indian Veterinary Council Act. This has 
resulted in curtailment of constitutional 
powers of the State Govern, ment when the 
subject of veterinary education and veterinary 
practice falls entirely in the State List, 
according to the entry at serial number 15 of 
the second list of the Seventh Schedule 
appended to the Constitution of India. 

In this connection, 1 draw the attention to 
the provisions of the following State Acts. 

Section 19 of the Karnataka Veterinary 
Practitioners Act, 1963. 

Section 23 of the Gujrat Veterinary 
Practitioners Act, 1969. 

Section 17 sub-clause 2 of the Kerala 
Veterinary Practitioners Act, 1968. 

Section 5 sub-clause 2 of Madras 
Veterinary Practitioners Act, 1957. 

Section  23 of the Maharashtra Veterinary 
Practitioners Act, 1971. which have no place 
in the Indian Veterinary Council Act, 1984. 

It is felt that the non-degree medical 
qualifications require to be included in the 
third schedule of the said Act, the non-degree 
veterinary qualifications granted by the State 
Governments under their constitutional po-
wers have no place in the schedule of 
recognised veterinary qualifications appended 
to the Indian Veterinary Council Act, 1984. 

And thus the statement of the Ministry in 
this regard is not correct. In order to cover the 
provision of the State Acts and to have 
schedule of the recognised veterniary 
qualifications on the line of the Indian 
Medical Council Act, the Indian Veterinary 
Council Act requires to be amended. 

I, therefore, urge the Government and the 
Hous that amendments as suggested by me, 
be accepted and this Bill passed. 

The question was adopted. 
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I am leaving the House of Elders at the hands 
of Mr. Baby. So, please do not bother him 
and do not harass him like you did yesterday 
to the new Vice-Chairman. Let him protect 
the House and also the animals. And I am a 
Zoologist and that is also my concern. 

[The    Vice-Chairman      (|Shri M. A. 
Baby), in the Chair] 

THE VICE-CHAIRMAN (SHRl M. A. 
BABY): It is a pleasure to take over this 
responsibility from the mother of the House. 
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DR.  NARREDDY THULASI 
REDDY (Andhra Pradesh); Respected Vice-
Chairman, Sir, at the outset, let me 
congratulate you for becoming Vice-
Chairman. 
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Sir, poultry, dairy and animal hus 
bandry have got a lot of importance 
in our country. They are providing 
huge employment to lakhs of educated 
and uneducated youth and others. 
They  are  providing livelihood to 
lakhs and crores of families. They are 
improving the economic status of so 
many families. They are also meeting 
the food problem of our country. But 
still a lot of effort should be made to 
improve Indian poultry, dairy and 
animal husbandry. Because of lack of 
awareness, shortage of trained persons and 
veterinary doctors, our animal husbandry is 
not improving. Animal husbandry is mainly 
rural related. But most of the veterinary doc-
tors are Urban oriented. In rural areas still 
most of the people are depending upon rural 
country doctors or quacks. There is no 
availability of veterinary doctor in rural areas 
still. Even though they are posted to rural 
areas, they are not going there and they are re-
maining in urban areas. So, the people are 
suffering in this field. 

So, Sir, some of the States have in 
troduced short-dulration courses, and 
they allow the diploma holders to 
practise in this field. But according to the 
1984 Veterinary Act, these diploma holders 
and these non-graduates are not allowed to 
practise in this field. So, the problems are 
arising. So, in view of the shortage of 
veterinary doctors, in view of the need to imp-
rove our poultry, our dairy and animal 
husbandry, there is every need to amend the 
1984 Veterinary Act so that the non-graduates 
and the diploma-holders could practise in this 
field. So, I support the Indian Veterinary Co-
uncil (Amendment) Bill, 1989 moved by Shri 
Vishwasrao Ramrao Patil. 
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THE VICE-CHAIRMAN (SHRI M. A. 

BABY): The Minister is being introduced 
through the replay on T. V, 

SHRI V. NARAYANASAMY (Pondi-
cherry); The Minister was introduced even on 
Monday. 

SHRI S. S. AHLUWALIA; The par-
liamentary staff do not know the name of the 
Minister. That is the problem. 

THE; VICE-CHAIRMAN (SHRI M. A. 
BABY); They will correct it. 

SHRI S. S. AHLUWALIA; If the 
parliamentary staff do not know who is the 
Minister, then, how can Members of 
Parliament and the people of the country 
expect to know. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (SHRI CHIMANBHAI 
MEHTA); Mr. Ahluwalia, everybody knows 
you. 

SHRI V. NARAYANASAMY: Mehta-ji, we 
know you. The parliament staff also knows 
you. 

THE VICE-CHAIRMAN (SHRI M. A. 
BABY): It has been intimated that the mistake 
is being rectified and we are thankful to the 
hon. Member for pointing out the mistake. 
Now, you may kindly permit the Minister to 
continue his speech. 
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"The State Government shall as soon as 
may be, cause to be prepared in the matter 
herein after providing a register of 
veterinary practitioners to be known as 
State Veterinary Register for the State. " 

SHRI SHABBIR AHMAD SALARIA 
(Jammu and Kashmir); If there Is any 
p'rovision, kindly show that provision. 

"The Secretary of the Couticil may on 
receipt of the report of the registration of 
the person in the State Ve-terinary Register 
or on an application made in such form and 
in such manner as may be provided by 
regulations by any such person, enter his 
name in the Indian Veterinary Prac. 
titioners register. " 
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The Bill was by leave withdrawn. 

THE VICE-CHAIRMAN (SHRI M. A. 
BABY); Now, the Cinematograph Bill, 1989. 
Smt. Bijoya Chakravarty is not here. The 
Ancient Monuments and Ar-chaelogical Sites 
and Remains. (Amendment) Bill, 1988. Mr. 
Das Gupta is not present. The Married 
Women (Protection of Rights) Bill, 1988. 
Smt. Veena Verma is also not there. I now 
request Mr. N. E. Balaram to move his Bill. 

AGRICULTURAL WORKERS (MINI-
MUM WAGES AND WELFARE) BILL, 

1986 

SHRI N. E. BALARAM (Kerala): Mr. 
Vice-Chairman, Sir, I move: 

"That the Bill to provide for the payment of 
minimum' wages and for welfare of 
agricultural workers, be taken into 
consideration. " I am very glad that I am able 
to bring to the notice of this entire august 
body the problems of agricultural wor_ kers in 
India. So far as my knowledge goes, there has 
been no Central legislation for their minimum 
wages or any strong social measure to 
improve the conditions of living of this 
segment of the population of our country. 
(Interuptions). I do not want to explain their 
living conditions because most of our friends 
are coming from rural parts or have got direct 
contact with this particular segment of the 
population called agricultural workers. The 
problems of their poverty, helplessness, ignor-
ance, lack of living space, etc. are all there. If 
you go to the villages in any part of the 
country, you can see the appalling conditions 
of agricultural workers. On that subject books 
have been written. And if you read news-
papers every day, you can see that a number 
of atrocities are committed on this poor 
section of the people agricultural workers. A 
large number of agriculturists are belonging to 
the Harijan community. A section which 
forms more than one-fourth of our population 
has been denied rights so far. I: do not want to 
go into the reasons. for that. But the fact 
remains that they were not given protection by 
any Central legislation. 

If my memory is correct, some time back, I 
think in the year 1988, the Consultative 
Committee of the Labour Ministry had 
constituted a special Committee to go round 
different parts of our country and make a 
study about the living conditions, including 
the minimum wages given, of these people 
and submit a report to the Consultative 
Committee. There were three people in that 
Committee. They were able to go round the 
different States. They visited Kerala too. I was 
there at that time. I gave them some evidence 
because I was associated with agricultural 
labourers on a particular programme, So I also 
got an opportu- 


